GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF POWER)
DELHI SECRETARIAT 8" LEVEL, B-WING,
I.LP.ESTATE NEW DELHI — 110002

No.E.14(130)/ V.8.2025/Power/ V2 2\ —=\33% Dated: 2° \s| 202

To.

The Dy. Secretary (Legislation),
Question Branch,

Delhi Vidhan Sabha,

Old Secretariat, Delhi — 110054

Sub: Starred Question No.6
Sir,

Please find enclosed copy of reply of the Starred Question No.6 for
24.03.2025 (100 Copies each along with a data in PDF File Format in pen drive)
for your kind information and further necessary action at your end please.

This issues with the approval of the Hon’ble Minister (Power).

Yours faithfully,

Encl. As above “ ﬂ&g\ﬁg} —
‘ M
(Vikas Pande

Dy. Secretary (Power
Copy to:-
1. The Director, Directorate of Information and Publicity Department, Delhi
Vidhan Sabha, Old Secretariat, Delhi - 110054 (150 Copies)

2. The OSD to Minister of Power, GNCTD
AW _

1kas Pand?:gfr)\ M
Dy. Secretary (Power)
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Dy. Secretary
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DISCOMs to levy a certain percentage of
computed PPAC in the bills without going
through regulatory proceedings. The
relevant clause is as follows:
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“30. MECHANISM FOR RECOVERY OF
POWER PURCHASE COST ADJUSTMENT
CHARGES:

(4) The treatment of PPAC computation as
per the specified formula shall be as
Sfollows:

a) in case PPAC does not exceed 5% for any
quarter, the Distribution Licensee may levy
PPAC at 90% of computed PPAC with prior
intimation to the Commission without
going through the regulatory proceedings.
) in case PPAC exceeds 5% but does not
exceed 10% for any quarter, the
Distribution Licensee may levy PPAC of 5%
and 75% of balance PPAC (Actual PPAC%

5%) wnth prior intimation
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Dy. Secretary
Department of Power
Govt. of NCT of Delhi
Delhi Secretariat, ilew Delhi-02



Commission without going through the
requlatory proceedings.

¢) in case PPAC exceeds 10% for any
quarter, the Distribution Licensee may levy
PPAC as per sub-regulation (a) and (b) as
above without going through the
regulatory proceedings and shall file an
application for prior approval of the
Commission for the differential PPAC claim
(Actual PPAC% - 8.75%).

d) The Distribution Licensee shall file
Petition only for their claim of PPAC.”
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VIKAS PANDEY
Dy. Secretary

Department of Power
Govt, of NCT of Delhi

Delhi Secretariat, wew Delhi-02




